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1. ^.hether Reporters of local papers may.be M
dllov-.ea uo see the Judgement? f

2. To be referred to the Reporter or not?
M

(OSLIVea^D BY .-iO.M'BL. SHftl j .p . .aHa (J)

The appUcsnt has prayed for tha change of date of
/

Dirt:-, irom 17.12.1926 to 1.4.1523. The apollcant was

appointed Fitter. Ordnance factory, ,.uradnagar on 17.12.m

and his age v.as by niedioal exa=,inatlon written as 22 years

and on that basis in the service sheet, the date ofbirth

17.12.1526. The ^plicant has assailed the

order d. .1.1.1985 passed by General .ianager, Ordnance
factory, respondent fc .3 by wh ,ch his request for correction
of cate Of birth has bee nre Jected . By this orderef 1.1.1935
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dt item .20 as per factory order Part-Ii .b .2318 dt.5.12.84

Sure^Tclra -^ingh Bist, Chargemaa ora-:'e-Ii is attaining the

aga of superannuation on 31.12.1934 and his name has been

struck' from the Roll .

2. in the application, the applicant has stated that he

has passed Vernacular final examination in 1942 from Garhwal

district and at that time his date of teirth in the said

certificate is recorded as April 1, 1928 which is the

correct date of birth. The date of birth recorded in

the service sheet of the ^plicant v,as only by medical

examination and this certificate of Vernacular final

exa.ninati:-,n issued by j^ep artment of Public Instructions, U.P.

has not been complied with. On the basis of the certificate,

xhe applicant made representations on 23.3.1978 and 13.5.1978,

ana both of them were rejected by General .lanager, Ordnance

factory, .-•luradnagar by the orders d't. 23 .4 .1978 and 16.9.1970

r^so^c Li-/ely. rtf-cer this, the applicant made another

representation dt.9.12.1978 to ^he Director General,

Ordnance factory. Calcutta, which was also rejected by the

-aerdt .21.7.1979. The applicant finally retired fr.™

service on 31..i2.io84. .^.r retirement fro., service, tte

applicant has filed this application on 8.12.1537 xeo.esting
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for correcting the date of birth from 17.12.1926 to 1.4.1V28

on the bas .3 of the certificate issued by Depart.-ient of

Public Instructions, If-P. when the applicant passed

•"'Vernacular final exarnination ' in 1942.

3. The resoondGnts Co.,tested the application =nc stated

that the applicant has come very late even three years

alter his retire.nent and thematter cannot be now

considered being b,;,rred by limitation under section 2l(l)(b)

of the Administrative Tribunals Act. 198 5. It is further

stated that the applicant has himself given his date of

birth in the form of option of GFF sche,«. on 30.7.1969

" Of birth, i.8., 17.12.1926
•'*ae filling „p the final pension forms. The apolicant has
no case. The respondents have attached to the counter the
photosta-:: cooy of the service sheet as An ,e:,ure A.

" , ' for the aoplicant-t length ana have gon. through the record of the case.
-one a.peareo for the respondents. Tha c

•• -^c-nod counsel for

1987(2} CaT 506.
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However, in the present case, the applicant has

not come within time and he has filed this/application

on J. 12.1987 three years after his retii^ment. As

I

per authority of Dr .3 .3 .Rathore -Vs. State of M.P., reported

in alR 1990 SO p-10, the re-pe ated representation does

extension to limitation and so theapplicsnt

should have come for the redress of his grievances in

•1979 when his representation was finally rejected by

the order dt .21.7.1979 by Director General, Ordnance

factory, Calcutta. The applicant has no cause of

action when he has already retired on 31.12.1984 and even

from the date of retirement he has come before the

Tribunal on 8.12.1987.. Further the order vhich the

applicant is challenging is the^order of retirement

dt.l.i.l9j5 passed by General Manager, Ordnance factory,

Muradnagar, respondent ;^.3. Smat order has been passed

on th§ basis of the recorded date of birth, 17.12.1926

and as per Extant Rules, the 'applicant has to retire on

attaining the age of 58 years which the applicant completed

on superannuation on 17.12.1984. So he has rightly been

retired on 31,12.1984. His name had already been struck

do^vn from the lolis of General .lanagar, Ordnance

f acto ry, jViu r ad nagar.
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6. The applic..tion is, therefore, devoid of merits and

is barred by time and is dismissed leaving the parties to

bear their own costs.

VJ ^ ' V/

lo.k'?vii (J)


